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CENYRAL AIMINI smnfvs TRI BUNAL
CALCUTTA naﬁw
No.M.A.489 of 1997

CPC 165 of 1997
(O.A. 29 of 1997)
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Present ¢ Hon'ble Mr, D, P\..rlcayasth§, Judicial Member

an ble Mz, S,K. Ghosal, Administrative Member
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For the applicant.; ' Mr, PK, Arora. counsel
- For the Opposit party s Mr, AK, lianerj ee, counsel

Heard on 3 23,11.2000 i Order on ﬁ. 11, 2000

B, ?j‘f-.kayaathao JOMO

M,A.No, 489 of 1997 :-

Official respondents of 0,A,29/1997 have £iled this M. A,
for extension of time to 'implenehf the order ot this Tribunal

da‘t@\ 2.4. 199’ in 0 A. bY HhiCh u e respotlde'lts were direct&

%\\tﬁi complete the depar‘tmental pmceeding against the orlginal
> ®

2 .
‘e/.as\ewb\c\)\\%applicant withiy a period of 8 months from the date of qpmmmication
Y L | . e .

- .
of that oxder, This M,/A, for extension ot time has been filed

by the respondents of O.A, on 15,12.57 and we £ind that thereafter,
official respondents did not take any further action for completion
f departmental procesding against the or_:iginei gplicent as

\ ordered by this Tribunal., In the meantime, the original applicant
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has ﬁlgd the contempt epplication b§aring No,®PC ;65}-1997 for
nof-compliance of the orcier of this Tribunal, |

2. We have heard the 1d, coungel for both sldes, After
h;aring both sides, we allow 6 months' time to the otficlal
respondents ot O.A to complete the éepértmenteh proceeding

against the applicant as a last chance, No further time will

be wllowed in this rogasd. A‘cén:‘dihﬁiy. the Mo, 4w allewed,

PC 165 ot 1997 s~

The original applicant has filed this @C for u‘on-compliance
of the order passed by this Tribunal on 2.4.1997 in 0.} 29/1997.
Since the contempt application has beenl tileri ‘?iuring %the pendency
of the M,A. bearing No.489/1997 which haés been &isposed ot by
ug just now, pﬂ_ma ﬁacie we do not :Ein(i sufficient material
on record to draw contempt pmceedingAagainst the official O
e spondents ot O.A. as sought tor in the &@C, Accordingly, . :

the (PC algo stanfx/\disposed ot,. N oxdei as t‘éo cost!

Y S St
naidEn] M&BBR(J)
S.M, i ‘
i « m . ) ; ‘ X ; -H. R A ! \\“n P z:%?u‘zz\: Y’ﬁ .
w‘medwﬂ“’“md\" CULI > gl Lt T LD ‘AT\MQ Ub?tﬂ
; \r/\/; 1)\'”\\ | o _ §eiilatioN O 2;3 \\-'LCIUV
. Ceurt :m | it 107 CODY e s
' a'a “SIE‘I . .' ‘ S o o B besseesse conAco;ut\é)\uuL i
wﬂaﬂrﬂiﬂ‘.s{faﬁve "ﬂbw . L . . oo e -/ PA_J
m{“ ;ﬂm . .' i ’ Oou i ‘“Y 000000000 *0% oo sew $00 0ae w0 ! .
Calcuttd penc® o -y ation of copy 'M::’C‘
o L.!.,rhl iivery of the copy
’ to the applicaut...... I ’_2' A

R IY ] mw e




